
Government of Jammu and Kashmrr, 
Transport Department 

I 

Civil Secretariat, Srinagar 
..... , ... 

Notification 

Srinagar, the 21""' August, 2018 

SRO _3 6o :- In exercise of the powers conferred by sectron 176 
rrad wrth section 212 of the Motor Vehicles Act, 19aa (Central Act No. 59 of 

1
g88), the Government of Jammu and Kashmir hereby adds rule 310A after 

Rule 310 of the J&K Motor Vehicles Rules, 1991 namely:-

310-A Prohibition against release of Motor Vehicle involved in 
accidents.-(~)No court shall release a motor vehicle involved in an 
accident resulting in death or bodily injury or damage to property, when 
such vehicle ~s not covered by th~ policy of insurance against third party 
risks taken m the name of regtstered owner or when the registered 
owner Jails to furnish copy of such insurance policy despite demand by 
investigating police officer, unless and until the registered owner 
furnishes sufficient security to the satisfaction of the court to pay 
compensation that may be awarded in a claim case arising out of such 
accident. 

(2)Where the motor vehicle is not covered by a policy of insurance 
against third party risks, or when registered owner of the motor vehicle 
fails to furnish copy of such policy in circumstance mentioned in sub-
rule (1)1 the motor vehicle shall be sold off in public auction by the 
magistrate having jurisdiction over the area where accident occurred, 
on expiry of three months of the vehicle being taken in possession by 
the investigating police officer, and proceeds thereof shall be deposited 
with the claims tribunal having jurisdiction over the area in question, 
within fifteen days for purpose of satisfying the compensation that may 
have been awarded, or may be awarded in a claim case arising out of 
such accidents." 

Any person who desires to object to the afore-sard 
proposal/amendment may submit his/her objectrons in writmg to the 
Secretary to Government, Transport Department, and Civil Secretanat 
withrn a period of six weeks from the date of publ icatron of th is 



notification. Any objection/su~gestion received after the expiry of the 
scud period shall not be entertar ed. ..- -. 

By order of the Governm t of Jammu a d Kashmir. 

y 
(Dr. sgar Hassan Sa moon) lAS 

Principal Secretary to Government 
Transport Department 

No.TR-lOA JMVD/Legai/20J.8 
copY to the: 

Dated: 2=1- - o8-2o18 

1. Jornt Secretary, !"linistry of Road, Transpon and Highways. Government of 
India, New Delhr. 

2. All Financial Commissioners. 
3. Principal Secretary to Hon'ble Governor, J&K State. 
4. All Principal Secretaries to GovernmenL 
5. Resident Commissioner, J&K New Delhi. 
6. All Commissioners I Secretaries to Government. 
1. Transport Commissioner, J&K Srinagar. 
8. All Deputy Commissioners. 
9. Director Infom1ation, J&K Srinagar with the request to kindly publish the 

notification in the two leading newspapers of the Jammu/Kashmir DivisiOns. 
lO.Dircctor, State Motor Garages Depanment, Srinagar 
ll .Regional Transport Officer, Jammu I Kashmir I Kathua. 
12.General Manager Government Press Srinagar with the request to kind!) 

publish the notification in the extrnordinary issue of the Government gazette. 
13.Assistant Regional Transport Officer-------=--- -
14. Pvt. Secretary to Principal Secretary to Government, Transport Department. 
15.Stock file llncharge website. 


